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[Shrl Shaft Qureshi] 
3rd September, 1966. r Plac-
ed in Library. Sec Nn. LT-
7130/66]. 

(v) The Cotton Textiles (Control 
of Movement) Amendment 
Order 1966, published in 
Notification No. S,O. 2643 in 
Gazette of India dated the 
3rd September, 1966. r Plac-
ed in Library. See No. LT-
7131/661· 

(vi) The Cotton Control (Amend-
ment) Order 1966, published 
in Notification No. S.O, 2866 
in Gazette of India dated the 
1st October, 1966. [Placed in 
LibraTY. See No. LT-7132! 
661. 

(2) A copy of the Textiles 
Committee (Amendment) Rules, 
1966, published in Notification No. 
G.S.R. 1410 in Gazette of India 
dated the 17th September, 1986, 
under sub-section (3) of sec-
tion 22 of the TexlIles Committee 
Act, 1963. I Placed in Library. 
See No. LT-7133/66]. 

GOA (ABSORBED RAILWAy EMPLOYEES' 
CONDITIONS OF SERVICE) RULES 

The Deputy Minister in the MInIstry 
of Railways (Shri Sham Nath): I 
beg to lay on the Table a copy of the 
Goa (Absorbed Railway Employees' 
Conditions of Service) Rules 1966, 
published in Notification No.' G.S.R. 
1381 in Gazette of India dated the 
7th Seplember, 1966 as corrected by 
G.S.R. 1600 publish~d in Gazette of 
India dated the 11th October 19G6, 
under sub-section (3) of secti~n 3 of 
the Goa, Daman and Diu (Absorbed 
Employees) Act, 1965. [Placed in 
Library. See No. LT-7134/661. 

NOTIFICATIONS UNDER KERALA PANCH,\, .. 
YATS ACT 

The Depnty Minister In the MInIstry 
of Food, A,..iculture, Commimlty 

Development and Cooperation (Shri 
Shinde): 1 beg to lay on the Table:-

(1) A copy each of 'the follow-
ing Notifications under sub-section 
(3) of section 130 of the Kerala 
Panchayats Act, 19GO, read with 
clause (c) (iv) of the Proclam~
tion dated the 24th MarCh, 1965 
issued by the Vice-President, 
discharging the functions of the 
President, in relation to the State 
of Kerala:-

0) The Kerala Panchayats (Com-
pounding of offences) Rules, 
1966, published in Notification 
S.R.O. No. 263/66 in Kp.rala 
Gazette dated the 12th July, 
1966. [Placed in Lihrary. See 
No. LT-7135/66]. 

(ii) S.R.O. No. 279/66 published 
in Kerala Gazette dated the 
~6th July. 1966, making ""r-
lain amendments to the Kerala 
Panchayals (Public and 
Private Markets) Rules, 1964. 
[Placed in Library. See No. 
LT-7136/66]. 

(2) A statement showing 
reasons for delay in laying the 
Notifications mentioned at item 
(1) above. r Placed in Library. 
See No. LT-7137/66]. 

(3) A COPy of Notification No. 
G.S.R. 1495 published in Gazette 
of India. dated thl! 21st September, 
1966. under sub-section (6) of 
section 3 of the Essontial Commo-
dities Act, 1955. [Placed in Li-
bTaTY. See No. LT-713B/661. 

12.34~ hrs. 

PATENTS BILL 

(I) REPORT OF JOINT COMMITTEE 

Dr. Chandrabhan Singh (Bilaspur): 
beg to present the Report of the-

Joint Committee on the Bill to· 
amend and consolidate the law relat-
ing to patents, 
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(ii) EVIDENCE 

Dr. Chandrabhan Singh: I beg to 
lay un the Table a COPy of the evi-
dence given before the Joint CommIt-
tee on the Bill to amend and consoli-
date the law relating to patents. 

Shri Surendranath Dwivedy (Ken-
drapsra): I would like to know whe-
ther the Report of the Joint Com-
mittee on the Patents Bill will be 
taken up during this session. It lap,e. 
if it is not taken up and all thiG 
labour would go in vain then. 

Shrimati Renu Chakravartty (Bar-
rackpore): We have come to learn 
that the Government has given an 
assurance to the original American 
patent holders that they are not 
going to proceed with this Bill. We 
want to know categorically from this 
Government whether they really pro-
pose to continue with this Bill OP 

whether they have given some such 
undertaking. 

~,~, ~ 'f" ("1"9"'1':) : 1l >ir 
~~~~~~f'!i~7if 
f<mn! f~ 'IT for. ~T ~ if Vi'!'T 
fl;m~, 

The Minister of Parliamentary 
Allairs and Communications (8hrl 
Satya Narayan Sinha): In the first 
place. it is so baseless that I thought 
that I should not refute it. I tell you 
that it is baseless, incorrect and has 
no foundation about it. 

Mr. Speaker: Will it be taken up 
during this session? 

Shri satya Narayan Sinha: That is 
a different matter. I am not going to 
say that just now, We are planning 
the whole thing and shall place It 
before the Business Advisory Commit-
tee. Whatever Government thinks 
proper it will do. 

Shrl H. N, MukerJee (Calcutta 
Central) : Government has given an 
assurance over and over again and it 
was only on account of having this 
Patents Bill pushed through the Par-

liament in this session that a certain 
extension of time was permitted to 
Shii Krishnamoorthy Rao. The Gov-
ernment now says that they .cannot 
give a definite guarantee that it is 
going to be passed. 

Shrl Surendranath n",ivedy: The 
Business Advisory Committee will 
allot time provided Government agrees 
to discuss it. If Government does 
not agree, what will the Business Ad-
visory Committee do? 

Mr. Speaker: Then, on Fridav we 
have time to ask why this Bill is not 
being discussed. 

Shri Surendranath Dwlvedy: Let 
him say whether they are going to 
discuss it or not. All this labour and 
expenditure would go in vuin if it 
lapses. Why do they not say cate-
gorically whether they are going to 
discuss it or not? 

Mr. Speaker: If the Minister says 
that he is not in a position to say that 
at this moment, what should I do? 
Members begin to accuse me when the 
answer comes that the Government is 
not in a position to give any under-
taking at this moment. 

8hri H. N. Mukerjee: You embody 
the honour of Parliament. In the 
last session the Government have 
gone on record repeatedly, unless all 
our memories have gone gaga, that it 
is the intention of. Government to 
push through the Patents Bill in this, 
the last, session of Parliament, If 
Government is going back on it, it 
is a different matter and let the Gov-
ernment then say so. But if Govern-
ment has not gone back on it, let them 
reiterate the pledge given last session 
over and over again. You cannot take 
shelter under the plea that you have 
not made up your mind. 

~, ~ qm (iIT~) : it 
~ <mf ~ 'l[T ~ I ft 'lit 'iIT"i[<IT ~ 
f~.r.rn ~OTU <r.iIiT ;tt <mf ~ 
~,;;r;r ~<: fm 'f.Ti'f 'liT 
~;n-~ ~ ;ft ;;-, 0\" mr 'Ti'f iO<P: 
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[Ilft~lfm-] 

~'fft qrn ~~I ~~i\'~~t 
~ ~ I ~,it ~'f~ lIl'rflffilT ll"T 
tIfT ~'l'~~m;m;~ it Il<~'" 
~~T~'liTlIl'f~ 
~I 

Shrl Bade (Khargone): The general 
impression is that the foreign firms, 
that is, the American and UK firms 
are bringing pressure on the Govern~ 
ment not to bring the Bill up during 
this session. 

Mr. speaker: He has denied that. 
But when the Government says that 
they are not in a position to say de-
finitely at this moment. what should 
I do? I cannot fdrce them. 

Shrl Vasudevan Nair: This is thl' 
last session of this Parliament. 

Shri Surendranath Dwlvedy: Will 
he make an announcement tomorrow? 

Shrl Satya Narayan Sinha: I have 
not said that we a,re not going to 
bring it forward. It all depends upon 
how We save OUr time. Unless we 
have no time, We will, not shelVe it. 

(iii) NOTES Of' STUDY GROUPS 

Shrl S. V. Krlshnamoorthy Rao 
(Shimag,,): I lay on the Table a copy 

.of the Study Notes on the visits 
undertnken bv (he Study Groups of 
the Joint Committee on tbe Bill to 
rtmend and consolidate the law relat-
ing to patents fur an on-the-spot study 

-<>f tho working of the various Pharma-
ceutical Units, Research Institutes/ 
Lnbora1ories, Drug Farms, etc. 

12.41 hrs. 

. STATEMENT RE: RAILWAY 
ACCIDENTS 

~i ,,~""~ if m~-~T (flo m 
~) : iif"f ~r ~ ;;;>ii!"fT'l'i ~ 
~ 'l'f'i'OlI' i!t 'l'IIT-<!C"! '" -.:.m 

.~ I ['JT1Ail'l'l'l Ii ul-ifi!f~ ~~1 
LT 7139/66]. (Interruptions). 

Mr. Speaker: Mr. Banerjee, this is 
not the monner that he should con-
tinue \0 speak as he likes. 

Shr! S. M. Banerjee (Kanpur) : 
Every word is not my word. 

Mr. Speaker: can distinguish his 
voice from others. I am now so much 
habituated to his voice tbat I can 
recognise it. There may be many 
voicp<.; but I can recognise his voice. 

Shrl D. C. Sharma (Gurrbspur): 
want th;}t the statement laid on the 
Table of the House by the Minister of 
State. for Railways shoUld be circulatccl 
to all the Membors and we should be 
permitted to put questioris on th"t. 

Mr. speaker: I will see that this 
statement as well as the earlier one of 
Mr. Subramaniam and also that of 
Mr. Chagla arc circulated to the Mem-
bers. Each Member shaB have the 
opportunity to give notice and ask for 
a discussion. 

Shrimati Lakshmikanthamma 
(Khammam): May I know whether 
the Prime Minister will be making a 
s(,(cment regarding the location of the 
steel plant? 

Mr. Speaker: She ran bettcr ask 
th(' Minister. 1 cannot answer it. 

12.43 hrs. 
ELECTION TO COMMITTEE 

/.1 ANIMAL WEU'ARE BOARD 0 h e Minister of Food. A~ricuJture . 
Community Development and Co-
operation (Shrl C. Subramaniam): I 
move: 

"That in pursuance of Section 
5 (l ) (i) of the Prevention of 




